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method in which the pepers should
be reorganised. 1 am certain that
without Government trying to drew
their attention to the distortions that
might be affected, §f Shri Shyemnan-
dan Mishra’s apprehensions prove to
be true, wisdom will prevail.

My hon. friend, Shri Mishra, said
that to an extent, he has started
suffering already. 1 think to an
extent also some newspapers are
doing so to use it as an arm-twist. I
hope they will not try to do so.

SHR] VAYALAR RAVI (Chirayin-
kil): I am on another issue, the issue
which 1 raised last Friday when the
Deputy-Speaker was in the Chair. 1
expected the hon. Minister of Indus-
trial Development would make a
statement today about the NTC's
attitude and their decision to increase
the price of cloth...

MR. SPEAKER: But there must be
some intimation sent to me before-
hand He should not abruptly get up
and speak like this.

SHRI VAYALAR RAVI: 1 expected
the Minister but he did not come.
Please direct him to come here. (In-
terruptions). The Minister did not
turn up.

MR. SPEAKER: Order, order. We
will now resume discussion of the
Agricultural Refinance Corporation
(Amendment) Bill,

1250 hrs.

AGRICULTURAL REFINANCE
CORPORATION (AMENDMENT)
BILL-Contd.

MR. SFEAKER: We have omnly 20
minutes left out of the time allotted;
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how much time would the Minister
like to take?

THE DEPUTY MINISTER IN THE
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
15 to 20 minutes,

MR, SPEAKER: Then there is no
use asking any other Member to
speak. There i no chance for them.

SHRIMATI SUSHILA ROHATGI: I
can cut it down to 10 to 12 minutes.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAGHU-
RAMAIAH): There are yet two or
three speakers,

MR. SPEAKER: 12 minutes is all
right. 1 will give three or four
minutes each to one or two Members.
Now, Shri Daga.
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Lang has bean been allotted. Now,

can that man get a loan or not? The
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land was allotted and the patta has
been issued. Even then, can that
landless labourer get help from any
source or not?
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SHRI RANABAHADUR SINGH
(Sidhi): I welcome this amendment.
My only submission ig that the pace
at which the ARC is being tailored
to the needs of the rural credit is a
bit slow. Last time an gmendment
was passed in this House on July 81,
1871 1t has taken almost two years
for the next move to be made. 1I
think that at this rate of ARC will re-
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main hanging in the air and it will
take a very long time for it to be
meaningful in meetings the needs of
rurai credit. I suggest that apart
from this amendment, Government
take very urgent steps to bring about
procedural simplification in their
ways of giving loans to schemes 1n
the rural areas,

13 hra.

One of the things I would like to
mention 1n this context 1 that one
scheme was sanctioned by the ARC
for electrification of pumps in the
rura]l areas and digging of wells.
¥ortunately, for an area which fell
In that unit there was a perennial
stream running through that village
So, the villagers wanted to use elec-
tric pump without digging the well
1t was a mortification for the villagers
when they were told that since the
ARC had sanctioned the scheme for
wells and pumps, they would not
give any loan only for pumps, in
spite of the fact that water was avail-
able in the stream. I would say that
cases like this are proof enough that
the ARC is not in touch with the
rural credit needs, and that is what
1 mean when I gay that procedural
simplifications are called for.

I would also plead that the consu-
tancy services that have been set up
by the ARC at present are limited to
the eastern sector of the country.
They should be more widely spread
It is my request that a consultancy
service centre must be opened 1n
Bhopal to cater to the widely diver-
gent needs of s large State like
Madhya Pradesh, specifically because
out of the Rs. 30.62 crores that have
been funded by the ARC so far,
Madhya Pradesh hag recelved only
Rs. 91 lakhs

THE DEPUTY MINJISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): 1 would like
to thank all the hon. Members who
have participated in this debate. I
think, by and large. this Bill hes
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- been MMle sup . I wel-
come the suggestions that have been
made. '

MR. SPEAKER: She may conti-
nue her speech after lunch. The
House stands adjourned till 3 O’Clock.

13.03 hrs.

The Lok Sabha adjourned for Lunch

till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at flve minutes past Fourteen
of the Clock

{MR. DEpUTY-SPEAKER 1IN THE CHAIR]

MR. DEPUTY-SPEAKER: Shri-

mati Sushila Rohatgi to continue her

speech. ...
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14.07 hrs,

AGRICULTURAL REFINANCE
CORPORATION (AMENDMENT)
BILYL—Contd.

SHRIMATI SUSHILA ROHATGI:
Mr, Deputy-Speaker, Sir, I think, I
will start by thanking all the hon.
members for their valuable sugges-
tions. It is only natural that, in the .
course of the discussion of this Bill,
the functions, the operations, the ob-
jectives and the entire working of
the various financial institutions
should have been discussed, whether
they are directly or indirectly con-
cerned with refinance.

So far as this particular Amend-
ment Bill is concerned, it relates to
only refinancing and has the limited
objective of augmenting the resources
which are available to, the financial
institutions with a special eye on en-
couraging, and on alleviating the
miseries of, those people who are
small farmers, who are agricultural
labourers and those who have no land
whatsoever. All the hon. members,
irrespective of their party affiliations,
have appreciated this objective.
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1 would only like to allay the fears
and apprehensions expressed by Shri
Bhogendrg Jha, who is not ! present
here now. He had some apprehension
that this might be utilised in a man-
ner which would be detrimental to
the very objective. 1 would like to
assure him that that is not the pur-
pose. 1n tact, the various suggestions
that have been made by the various
speakers would be taken into consi-
deration. and where there are diffi-
culties, where there are obstacles,
where there are impediments in the
way of proper operation, I would
assure them that we shall look into
the matter.

Now 1 wish to draw the attention
of the hon, members to the work done
by the ARC. It is true that, in the
hrst four years, the work was not as
good as 1t should have been. Any-
thing in the offing takes a little time
to walk on its own feet. But since
1968 the working of the ARC has
been-appreciable. 1 am happy to
tell the members—and they are
aware of this fact—that at present
888 schemes have been sanctioned by
the ARC and the financial outlay
comes to Rs. 524 crores And they
are at various stages. But I would
like to clarify one point. It was
asked by an hon. Member as to why
the disbursals are slow and why the
money is lying unutilised. There is
no guestion of money lying unutilised
because the money is sanctioneq for
the entire project, and it is phased
out in various stages. After a cer-
tain phase of the project has been
completed and if more money 1s
needed for refinancing, the requisite
finance is given. Therefore, there is
Bo question of unutilisation and no
project ig held up because of finance
whatsoever, because the sanction is
for the entire project as a whole.

The present picture is: out of 888
schemes—] would also like to give
the break-up for the information of
the hon. Members—about 60 per cent
of Thess schemes are concerning

"
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minor irrigation which are of ex-

treme immportance to.the country as a
whole, ;.

SHRI1 NAWAL KISI-IORE SHARMA

usa): 'Would you just lay on

e Table the varicus schemes and

%he stages at whith they are nbw for

the information of the hon. Members
so that we may be enlightened?

SHRIMATI SUSHILA ROHATGI: |
would be very happy to do that.
Apart from that. 11 1 may take your
indulgence for a minute, I would
draw your attention that out of 888
schemes, a major part, nearly 60 per
cent has gone to minor irrigation.
They account for 536 schemes. Land
development, {ractors and power-
tillers, soil conservation, plantetion,
poultry farming, fisheries. dairy
development and for construction of
godowns, silos, marketing yards and
sheds, These are the major schemes.
I have got the exact number and the
amount utilised and 1 would be very
happy to pass it on to the members

Some members have mentioned
that theie 15 a lot of delay for ac-
cording sanction. One hon. Member
mentioned that it takes years and
takes a long time for any scheme to
be really sanctioned and, therefore,
this delay factor must be eliminated.
I would like to clarify this point.
There 1s no question of delay. In the
beginning there was some delay, but
now, the refinancing part with which
this Bil] is cocerned, does not take
any time at all. for at the time of the
formulation of the scheme itself, all
these agencies—the State Govern-
ment, the Co-operative Bank, the com-
mercial bank and the ARC discuss it
and they work as a team and once
any particular institution which is
financing or the Agricultural Refin-
ance Corporation accepts the scheme,
whether it be the co-operative bank
or the commercia] bank, it goes
ahead with the work of financing
these schemes and the refinance is
done even at a later stage. It is not
because of the ARC that any work
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on these particular schemes is held
up ‘and, therefore, the delay factor
Js rot the responsibility of ARC.
'Bvén othetwise, there is scope for im-
‘provément and tertamly 'we welconie
the suggestions given by the hon.
Members.

1 am very happy to state that the
Consultancy Service which hag been
msiituted with its head office at
Lucknow has done good work and
1n the immediate future we are gtart-
ing a consu iancy office at Calcutta
also. So far 76 schemes have been
finalised through this consultancy ser-
vice. I have also got the break-up
here. They are in various States. In
Assam we have 8 schemes. in Bihar
6, Meghalaya 7, Orissa 14, West Ben-
gal 17 and West U.P, 26. These are the
schemes which have been really
sponsored through the consultancy
service which has done g0 much in
the course of less than two years.
Therefore, another office is to be set
up at Calcutta.

Certain allegation’ was, however,
made by an hon. Member from Tamil
Nadu. He said that there is a dis-
crimination and he asked why a con-
sultancy centre was not set up in
Tamil Nadu. 1 may tell him that no
work in Tamil Nadu has suifered be-
cause of it and Tamil Nadu js able
to look after itself very well. It is
only the Eastern districls and North-
eastern districts because of jack of
infra~-structure and other conditions
are not able to do very well. There-
fore, it is giving a momentum for
their development.

I shall quote the figures about the
Tamil Nadu to clear up if there is
any lack of coordination. A point
has been made invariably by all the
Members and do feel that this is a
relevant point and there is, to some
extent, regional disparity which still
exists. I feel that the regional dis-
parity stil] exists in the places from
where you and many of the Mem-
bers come from. All of them realise
that this regional disparity must be
Temoved, if not immediately, they
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must at least be mitigated at the
earlhiest. I am glad to say that the
Government being aware of this,
especially, the AR.C. being aware of
this, to-day, has taken certain cor-
rective steps in ‘thig direction, The
steps that are taken in this regard
are: special meetings had been con-
vened or sponsored by the AR.C.
between the Agriculture Ministry—
th®y“Hre convened at the invitiative
by the Agriculture Ministry—und the
State Governments. They have in-
volved the State Governments——their
representatives—and various financ-
ing agencies angd they have reviewed
the various difficulties and impedi-
ments that stand in the way, We
bope that they will try to prevent or
remove the regiona]l disparities. On
the basis of certain suggestions that
have been made here, 'the Finance
‘Minister himself had ecalled a meet-
'ing of ten States and their Agricul-
tura] Production Commussioners and
had talks with them and other States’
representatives. On the basis of these
meetings, a number of steps had
been taken. As a consequence, it has
been decided that where the coopera-
tive societieg are weak, they must be
strengthened; thre must be greater
coordination between the various
financial institutions. Also there
must be greater cocrdination hetween
the State Governments and various
project authorities and various finan-
cial institutions. The recommenda-
tions of the Talwar Committee would
be implemented ag early as possible.

Apart from that, now, we have re-
gional offices in almost all the States.
In Gauhati glso, a centre has been
opened. Therefore, almost all these
States are really covered; their w-rk-
ing is looked afier by the regional
officers. Apart from that, some State
Governments have special cells also
which are looking after specifically
the schemes to be sponsored for
ARC Some of the schemes {fall
under the S.F.D.A.~-Small Farmers
Development Agencies. Almost all
State Governments are trying to
sponsore schemes for small farmers——
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marginal farmers—who are the vul-
nerable weaker gections. A.R.C, even
gives them 100 per cent re-finansing
for these vulnerable sections of the
society which will indeed be g step in
that direction., Members would like
to have the break-up of the various
schemes in various States. I would
like to point out here that because
of various steps that had been taken,
there has been progress made by the
SF.D.A. in regard to smal]l gnd mar-
ginal farmers’ requirements. The
break-up as on 30th June, 1968 was
as follows;

In Assam, they were four. Let me
first tell you that the total number
of schemes at the end of January, 1968
was 128 in all the States. The ARC's
schemes have been increased from 128
to 888 and their outlay has also been
increased to Rs. 524 crores. About
the details of the small agnd marginal
farmers, the position as it stands now
is as follows:—

Number of Schemes
As on 31-5-1973

Andhra Pradesh 3
Haryana 1
Himachal Pradesh 1

The total number comes to 36. Fina-
cial assistance is of the order of
Rs. 89.71 crores—this is for the
small and marginal farmers. I am
not saying that this is precisely the
reason why the Bill is coming up.
That is because the banks and the
cooperatives have really taken the
initiative on this. It is because of
them that so many schemes have
come up. After all, the A.R.C. have
also play their role i the matter of
preparation of techno-feasibility re-
port for the schemes, In this context,
we would like much more resources
to be placed at the disposal of the small
farmers and the marginal farmers.

At present, you aware there is a
certain legal! difficulty according to
which financing cannot be done with~
out mortgage of land ov government
guarantee. That is a delaying pro-
cess and acts as a bottleneck, If the
Bill is passed, thiz difficulty will be
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removed snd it will permit of much
greater resources being available for
refinancing, resources which would
be placed at the co-operative and
commercial banks.

Ag for the future, we have a great
future. ‘The bagic approach of the
ARC is to give the maximum possible
support subject to  financial cons-
traint to the small Iarmers to the
people who &dre really needy, and
also to remove regional disparities.
For this a number of suggestions
have been made, Government are
considering all these. I will not take
the time of the House on this. An
interim report has also been present-
ed by National Commission on Agri-
culture. Government would study
all these facts, I am happy to say
that with the help of IDA a number
of schemes have been taken up in
verious States. Because of the good
work done by ARC today, the IDA
is also helping them and the fact that
IDA should be prepared to sanction
a direct line of credit speaks highly
of the work of the ARC.

With these words, I thank hon.
members and hope they will pass the
Bill.

MR. DEPUTY.SPEAKER: The
question is: *

“That the Bill further to amend
the Agriculturaj Refinance Cor-
poration Aci, 1963, be taken into
consideration”,

The motion was edopted.
MR. DEPUTY-SPEAKER: We

take up clause by clause considera-
tion.

There are no amendments, The
question {s:

“That clauses 2 and 1, the Enact-
ing Formula and the Title stand
part of the Bill".

The motion was adopted.
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Clauses 2 and 1, the Enacting Formula
and the Title were added to the Bill.

SHRIMATI SUSHILA ROHTAGI.
1 beg to move: y

“That the Bill be passed”.

MR DEPUTY-SPEAKER Motion
moved.

“That the Bill be passed”
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Agncultural Refinance Corporation ;
Functions and Working

“Schemes sanctioned in respect
ol scheduled commercial banks:
the securities to be sub-mortgag-
edhhypothecated by the ultimate
borrower in favour of the financing
bank and refinanceg provided to the
extent of 50 per cent of the value
of the securities”.

W FAY WSST ¥ HAT T §—

“The cultivators to be financed
under the schemes should be those
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Bill

who have 'mortgageable or alien-
able rights over therr holdings
which are proposed to be mortgag-
ed to the financing institutions Fur-
ther, the cultivators should prefera-
bly contmbute a part of the
funds required from their own
resources to the extent possible
with a view to ensuring that they
take keen interest in the schemes
evolved for their benefit”
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& ATAY F7 I AT A rafa gAY avafer
F AT FIN AR F @ F oy
Frar g1, 39 & wfer feary & fay
&) w1 oo fem oA 9 gq
TSI FY GES qary F fad, g®
gz & gu A wE iy o ¢ Hfwa
gF gMNIT F  FATAT AT FE
quYgR A& WAT AT 1 PAALGY
& wfaf«fa a% & a7 & FvFQ
# afafafe &3 & s § Ffwq
g ¥ @ & gwAr S faa
garF ¥ WAY -8 FTAIT H)
qF TEIAT F AT X IAATAT AgAT g
~FTAIT, TAT G § qNT 99T §5
# wrar § | FW FT qrewd gr, I8
wraT Fo #o YT HY UF MEWTH €7 {
R FWT &, I TLHFT I% FY wrEr
78 &, g Ro¥Fo YT & wrar § AR
wrx Koo AT ¥ gAY IxveAT 77 W
tframavds & Porn g o
fagy §——% ov o Fr g A
g T 5T &Y ar § gET FEE
wrT 987 e e & xo s
geaeg § 7 & &) 3frarey € aefi
7T & QTRA GAAT Ag@AT f—TF W
dorm ok ¥ afrardt o R
figars §, forw & qrer fredr & fad wefter

mE T W g v Ay, o
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W gAY /Tl a7 g7 7 QY
T gwT ¢ a8 9w 9 7E, 1873
Y F oo [ X v dwier &%, 7
T WAy ¥ et g—

“Dear Sir,

Consignment of 6,672, bales of wood
pulp by SS Viswabhakts

We have to mform you that the
above consignment has been import-
ed by us and the ship 1s touching
Calcutta port on or about the 15th
instant We require g sum of Rs
11,20,000 to clear the said consign-
ment from the port You are re-
quested to kindly take the above
6,672 bales of wood pulp under
pledge with you and 1ssue us a bank
draft for Rs 11,20,000 in favour of
Messrs Calcutta Shipping Bureau
payable at your Calcutta counter-
part and your charge 1n this con-
nection may please be debited to our
account with you For your infor-
mation, we may add here that the
cost of 6,672 bales of wood pulp
comes to Rs 44,03,520, that 1s, at Rs
660 per bale The BP comes to Rs
33,02,640 Yours faithfully
“Please 1ssue draft”

Igh A I T AR F—

77 Yt T N aeow @ 8, fa
F1 ¥ frvaY w@r TvEd §, 9% e 97
&, fava-wiar SgTor g 9, ag ==
"AY FAFAT I 9YAT &, FAYT WOA-
oY A wEY Y A g, W qram
ar 7 ey, g oW g @ 4, @
grar § faex-afexr g o, &fFa ot
AN AR FR XA Wy Al g7 &
Trerew ¥ Ay g &, AT ¥ A
ag¥r, 3 ¥ fad ¥ o7 11 &I 20
FITT A7 AR EIAT TET—
whrir & 1 Wi Ao fow 3o § 2w
& figar wed | firar® faa & Brerac Qe 7
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=7 feAt & groz 77 Y SArav | AN
#r ara & e Fo¥o & fary ot farfire
gt v & 3q gErIve ¥ wAT IGH!

SHRI K P UNNIKRISHNAN

({BADAGARA): Sometimes the banks
are also very efficient

w7y fwad  getfag oo 2@
W ey fer T wrar &
Qre9q F) A9 & g9 UFTIE F faw A7
fafigz Frgifem &Y o€ 97 ga=T o7
EAIE T & FoFo YUTT T | WX
T AT FA OFITOF oA A
faa a4t w1 &% 17 ) far 2 A1 = fr
F¥gv w)Y ga¥ Hyv qffew & gafam
HITHT HAT § T2 F17F GIET qF
§ vqdr* QAT 1 SAET WY Wg
gA9T § Arfy w@aTT I 77 oL
qvg ¥ IAEI G qH |

IAF aTg 4Ty A7 aEAT &1 % W
FrgAr Trzar g 1 & wrf giNEe A
7gr TET & | ATT FIAT B AT FY,
AT AIA AGET A Y, At IAF MRIIA
X ogar aw ag & ®E faw gqmw
Afer 7y &, % wmWiwe =Y
77 fog ¥ 11 A 20 FATT BIAT
foer qrar & 1 AT WA wOA o7 gwa
/T & #47 IAFT q8q 7 faAr ¥ W
fart, snfearfaay, afge wag &
It AT F fag ardam-o7 A@T IAR
AT FRATH & F€ T grn?
Y7 WEGeT dwq, Ve Foofey T
T ¢ Sywad d¢7 ¥ 9 @
sfwgdw gfe & 37 wrEdzwaA 9T
wrEqrgy FOr % fg FEr amdwr ?
afe. 7fl, a1 & wgm fe wow oy
waty® ey § ¥y fir 14 F97 Wy
TSI QF ¥x7 graT  STeror
FaT A aTM gAY 1 TfC wreR AL AW
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FAIgAT B ATAT FAT W H—AT
FNr § I 97 FE FTGATET By gAY AT
¥7T FATT § WA TF A=A AT AT )

MR DEPUTY-SPEAKER: You may
give the paper to me I have not
given permussion for laying 1t

awfe afiten Qg qEaEy,
¥ s qeer Ay @€ oy g i
9 go1v F1 fardy qzar 1 W7 g
mrgez fam | H¥ Feaw ¥ AR W
qd g4AT A8 § 97eg WOE Aneaw & i
gAr favare femzdt fw ag @t 7w
#, FAT IRE T ¥ I WOW Y T
AT, A% HWIF F7 S @A AT AT 9r
#N 4 WAANT qEEm &7 gaT giww
F7 {287 S | A7 FTAYT F @RS
g7 WI§ TIIGTd AT FT AT $ |
% 3139 & 1 WA g 0w Y
dffa g M7 30 F #AMT 7, FEr
TraviEz=a & ®wyre 97 {94 3w &t
TWEITFA §F7 § TTHI TTH W £ |
SHT RAAIT oEew A g7 fr 9 faw
¥ 57 a1 #1 gzav A g fear
g

Y RY fowd ST &1 ARET
ey & 1

siwdt geter Qe o S7
FHAl & afrada & g framal &1
HEE 3T AEY § | qg AT § wqez wvy
edt g i 4= ¥ ow 0 F1 TL3-
FT0 FNT AT 39 WA WX 7T A WY
AW TR IAET W W Y SAT
wifgn | T TN & www & faxam
v fear o7 @ €. .

s uw fenite wmf - v mrEiy
a«rﬂMWM“ﬁ h‘m

*The Speaker not having subse quentiy.it p
mission the paper was not mwduwnhm
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[t 7=er fpae 2]
T qEed qEaE FAT @y fow gway

2
smfe efren Qg g wEw

o s & T qr W qEr JY E@q
ulage daw W § 9g wiod fa=e
¥ w59 w€l g1 g & sfaw gar famn
FagT @I sgad wawm £ fa
ITH GEY agA AT &7 WEAvERAr
&1 (aw)

¥ wafmd ot A wEar wedl g
f+ a7 agr wifr & wrra ava @AY
& 10X FT & ATT TEGT GEA AGY
AT, S TF qH FART STAHTT A FL
qaas & §B ¢ &7 A5 A 7
B! WEw £ AT o) SASrd g
=ifgn |

MR. DEPUTY-SPEAKER: When a
lady appeals for sweetness, you must
respond,

SHRIMATI SUSHILA ROHATGI:
Thank you, Sir. I am sure he will
respond,

JYTHE WEIR, WA T A
Y gl 1 T & s § faqy aw
oA E 0 s aw v e
W ¥ aRnfd A, wrie F oIEH
g ¥ faw oz fas W § s
oz gardy 1w # fadt g & fawra
T &, W wow fawe o g
faare & 1 Tafao ST WO wET 8, W
o ag &Y wrar § W fewniEr Ay
grEawsar  gar & fome e
wfsrgar saw gt § ST mEEY
¥ T ® g 9T 9 Toe §
Ty g qqre g v wvfeand g, ™9
%1 W g ¥ A vy ot ol W

AUGUST 13, 1978 D.S.G. (Gen.) 1973-T4

T =g e ot S¥W *7 gy, ek
FHF AT A A7 A FEOW ATW
gaRr W fowstm @ i
Iqered WY ArfEe 1 gafag & mowt
favare faemeft g1 wiTS Y g2 AWK
FfE) wY frism, fraemew &7 &
fao oy fawr smar &0

AT W W S I A A
qger &F FET WT T4 § Tl & wmd)
g = fom %1 Q@ avg § SFRr anda
il

MR DEPUTY-SPEAKER- The
qguestion 1s:

“That the Bill be passed”

The motion was adopted.

1435 brs

SUPPLEMENTARY DEMANDS* FOR
GRANTS (GENERAL), 1973-74

MR. DEPUTY-SPEAKER: We now
take up Supplementary Demands for
Grants (General).

Demanps No. 11-—FOREIGN TRADES

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 1,28,00,000 on Revenue
Account and not exceeding Rs.
74,00,00,000 on Capital Account be
granted to the President t¢ defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1978,
in respect of ‘Foreign Trades'”

bt &

p‘! the President,



